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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Cvil Appeal No(s). 9590/2011
STATE OF U. P. & ORS. Appel | ant ('s)
VERSUS
M S KESAR ENTERPRI SES LTD. Respondent ( s)
(office report on default)
Date : 02/09/2016 This appeal was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE JAGDI SH SI NGH KHEHAR
[ I N CHAMBER]
For Appellant(s) M. Vikas Bansal, Adv.
M. Ashutosh Sharma, Adv.
for M. Ravi Prakash Mehrotra, AOR

For Respondent (s)

UPON hearing the counsel the Court made the follow ng

ORDER
On 15. 07. 2016, despite t he | ast opportunity havi ng been
grant ed on an earlier occasi on, further time was af f or ded to t he
| ear ned counsel for t he appel I ant s, to cure t he defects in t he
application for substitution. However , | ear ned counsel for t he

appel lants has failed to take appropriate steps.
In view of the above, one further opportunity is granted
to the |l earned counsel for the appellants to renove the defects in

t he application for substitution, subj ect to paynent of costs of
Rs. 5, 000/ -, to be paid to t he Supr ene Court Advocat es- on- Recor d
Wwel fare Trust, wi t hin one week from today. Def ects in t he

application for substitution be renoved wi t hin t wo weeks
thereafter.

(Renuka Sadana) (Parveen Kumar)
Assi stant Regi strar AR- cum PS



